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lN' THE. CEN'lRAL .ADJ.'.UN .lSm.AT lYE TP.o.lBUNAL• Jm HPtR J£NCH• 

J 0 D H P U R. ------- ... 
Date of Order : 21.9.2000. 

O.A. No. 150/1997 

1. Bhagwan .Oas Araya ~/0 $bri Fateb Chand, aged 'l-1 years, 

Retired Train Conductor, Bikaner, R/0 n.ear Jail Siadar, 

Bikaner. 

2. Kewal Krishan ~/0 Shri Siadhu Ram, aged 71 years, 

Retired Train conductor, Bikaner, R/0 Behind Bikaner 

Ice Factory, Bikaner. 

• • • Applicants 

vs 

Unioo of India through General Iv'1anager, Northern 

Railway, HQ 0 ffice, Baroda House, New Delhi. 

Divis ioual Railway l"lanager ~ Northern R-ailway, Bikaner • 

Divisional Personnel Officer, Northern Railway, 

Bikaner. 

S~br i Ftaj K uma.r, Retired CIT /rNCR../ ~~~ 
Sthri Roop S.in9h, Retired CIT/r.rE.,hiM:i 

••• 

1 through 
i respondent 

No.3 

Respondents 

. Mr. Y.K. Sharma. counsel for the Applicant. 

MJ:. V .. .:o .. Vyas, Counsel for the Respondents. 

Hon"ble Mr • Justice B..S. Raikote, ViOe Chairman 

Hon 9 ble lir. GOpal S.. ingh, Administrative Member 

GRDE;R - ~ ._ ... 
( PER H~'BLS lv&: .• GOP AL S ;m Gli ) 

In this application under Section 19 of the 

Administrative Tribunals Act, 19 85 , applicants Bhagwan :Oas 

Araya and Kewal Krishan have prayed for quashing the orders 
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dated 05.12.1995 (Annexure A/1) and 06.12.1995 (Annexure A/2) 

and for a direction to the respondents to step-up the pay of 

the· applicants -with effect from 01.1.1984 at par with the pay 

of their juniors with all· consequential banefit.s alongwith 

interest @ 12% per annum oa the arrears of difference of pay 

and allowances and retirement benefits. 

2. Learned· Counsel for the applicants inforrred the 

Tribunal on fJ7 .12.1998 that the applicant No.1 S..hri Bhagwsn­

oas Araya had died. Two years have elapsed after reporting 

the death of applicant No.1. but no Legal Representatives 

have been brought on record so far. 'rhus. by operation Of 

law. the application so far it pertains to applicant No.1 

S.hri ahagwan Das Araya, has abated and is acoordillgly dis-

missed as abated • 

3. Applicant No.2, Kewal Krishan was appointed on 

27.3. 1951 with the respondent-departnent. The applicant 

was lastly promoted in the grade of Rs.SS0-750 w.e.f·. 1.1.1 84. 

The applicant had since retired on 31.7.1 84 from the post of 

Train Conductor. Applicant• s case is that he is senior to 

R.aj Kumar and Ro~ aingh, respondents No.4 al'.l.d 5 • Respondent 

No.4 (Raj Kumar) has already been extended thec:benefit of the 

scale of ~.700-900 w.e.f. 01.1.1984 vide respondents' letter 

dated 14.12.1993 at Annexure A/4. S-iince the applicant is 

senior to respooaents No.4 and 5, he is seeking parity in pay 

with them. 

4. This controversy had come up earlier before us in 

O.A. No. 37/1996 - Sumati Chand J?atodi Vs UOI & Ors. decided 

on 2 8. 7 .1999 • In that applicatica, the applicant (Sumati 

Chand J?atodi) was also senior to Raj Kumar and accordingly 

the applicant therein was allowed the benefit of the scale 

of Rs.7o0-900 w.e.f. 01.1.• 64 at par with aaj I.<umar. 
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5. For the detailed reasons recorded in our oraer dated 

28.7.1999 in O.A .. No.37/96, we all0\-1 this O.A. with the direc-

tion that the applicant may te fixed in the pay scale of 

b.700-900 w.e.f. 0151.19S4 at par with his junior and the diffe. 

renee of pay and allowances becoming dUe in tern"IS of ~is order 

~ld the pay and allowance already drawn by the applicant be 

paid alangwith the interest @ 12 per cent per annum to the 

applicant within a period of three months from the date Of 

issue(bf this order. aince the applicant has already retired 

from service, pensionary entitlements should also be recalcu-

lated and difference alon.gwith interest Qi 12 per cent per al1nw 

to him within the -;~esaid periOd. 

(B~) 
vice chairman 
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Part II •nd. fft. ciestroy•• . 
in my ' resence on .l.o_;l..:v )o 
under the supervi!ion ·Of 
st:ctio officer \ J ,1 as per 
order lata=d 1·f{··l!j-fJ ... ~ 

'1t1c: J/0\~-
s~,·on otricer (ltecor~ 

·' 


